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Government ol Inda
Ministry of Finance
Department of Revenye
(Central Board of Excise & Custamns)

Vewdesd

New Delhi, 29"March 2018

oy,

All Principal Chiel Commissioners et ¢ ommissioners under CREC

All Principal Commissioners Commussianers under CREC

Subject: Problems encountered in sanctinn of 1GXT refund N
data from GNTN Customs-reg,

on-lransmission of

MadamSir,

As you arc sware (hat numcrous skeps heve been taken 10 resolve errors in the
relund claims held up with Customs rystem Howewver, various representations have also
deen received from: the trade that the telimds are hield up due to non transmission of dazz
from GSTN 10 Customs System Such refund claims have not come 1o Customs .’Systub)

dug w incorrect or insullicient infarmation Gled by expurters on the GST portal,

2 Wherever information provided in GSTR 1 is incorrect or insufficient, exporters have
been given the option 1o reetify the same through Tuble 94 of GSTR 1. T he modification
done through Table 9A have been transmitied by GSTN to Customs EDI systom
However, there are large number of cases wherein data has still not been transmitted ay
UGS TN 10 Customs EDI system due to faiture on account of other validations at their end
One ol the checks done by GSTN is to ensure that the el claimed is nol more than
the IGST paid by the exporter In other wands, the agprepate [GNT paid amount claimed
in Table 6A of GSTR 1 should not be preater than 1GST pard amount ndicated in Table
under column 3 iy ol GSTR 38 of the carresponding month Such validation tatlore is

e o the following reasons
b lssues pertaining 1o decharanon ol Ceas aniount

(@) Table 6A under Table 6 of GSTR | requires teeding of detals with regard 1o
Integrated Tux mamnly the mate, taxable value and amount on account ol exports
As there s ne column to declare Cess gmount separately, some of the exporters
have declared the wiad of 1GST and Cess pad wmount i the column meant for
IGS T amount only  he declatation of 1GST and Cess amount, o the :n.:nn‘c:'. s
abore, has resulted 1 nusmatch of [GST amount tpures declared i Ii‘dhlc- *’: 5
GSIR | vis n vis Bpures sdunan n Pable 3.1 (h) of GSTR VI, resulting 10 data
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nol geting transferred from GSTN 10 Customs 1131 system as amount of [GST
paid reported in Table 6 A of GSTR1 is higher thun the 1GST amount indicated in
tble 3.1 (b) of GNTR-313.

{b) For non-transmission on account ol Lalure of ahove validation, the matter has

alreudy been taken up with GSTN and Principal CCA for resorting 1o system
based solution,

II, Export Supplics has been declared as domestiv supplics in GS TR 313:

{a) It 15 also observed that some af te exporters have provided correet details in
Table 6A of GSTR 1 but while (iling GSTR-I, particulars ol exports have been
furnished incoreectly by not declering the entire export data in Table 3.1 (b) of
GSTR-3B, meant for data concerning exports. b these cases, the data relating to
Table 3.1{(b) has been shown in Table 3.1(s) or in other words export supplies
have been shown under domeste supplics.

(b) bor cases where validation fwlure 1s duc to above reason, it has been decided that
wherever it 1s not possible to vompute the corrcet value of 3.1cb) using

systemulopic, the GS'T field ofTicers need to be deputed in the Custom Houses n

order to specifically serutinize (he returns and seek necessary clarification from

the exporiers wherever necessary

—
L3
S

in such cases the exporiers have filed details of export sepplies e domestic
supptics i instead ol providing details under Table 3 1iby, the exporters have
filed in other Tables like 3.1 or 3 Lidy The GST officers would reconcile the
data submitied by exporters in GSTRY and GS TR 31 so as 1o epable those cases
1 be processed turther

() The officers would compare the aggregale data of interstate supplies declared in
Fable 4. 5. 6A and 78 ulong with amendments, il any declared i Fable 9,10 and
11 of FORM GSTR.1 with the agpregate data of mnterstate supplies declaned in
Table 3 aan 3 Lebiand 3 1ady of FORM GSTR I Thereaher., )1 the aggrepate

] values get matched, then the otticer would calculate the notional value of Table

3 Tl on the basis of reconctlution

L

he notional value of Table 3 by so amved aiter calculation «l above should
be equal or grenter than 1GS T amount declared i table OA ol GS TR Y While
reconciling the datis, the otficer shall also take into account the amount ol MIM.
patd as shown under Table v 1 of GSIR W In no case, the netonal vahies of
1GS Y in Table 3 1 shali exceed the vatue of 1GST paid as shown lable 6 1 ol
GSTR 3 Uhe purpose ol the above check s 1o aseertan whether detail
pertaining W export supplics are acutally filed under domestic supplies or not '
{f) Only in cases where 5t ean be ¢ «ahlished that the mistake 1y only on -'-‘L‘:‘Ul’ll'\'l n.:
- fecding deunls as diseussed ahove, the olficer may send the reconciied dat te
Customs System for further processing
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3. The reconerled data of GSTR 313 would be sent 1o Custams Systems i the formal ag

per Annexure-A

4 Fiekd formations may take mowriting from the exporters abous the errors made while
fling Table 3 by af GSTR 13, The officers lave o ensure thit revised values submitied
by exporters in lable 6A of GNTR shall be tege than or cqual 1o that in 3 1y of GSTR
33 T hese documents must also be preseeved Jest they be reguired subsequently for any

investigation or otherwise,

5 In cases, where the corors committed by expurter are not restricted 10 declaring export
supply as domestic supply, a letier from exporter explaining the error and the correction
o be made in GN'1return shall be taken, in such cases, exporter may also provide a
certificate from Chartered Accountant that the IG5 has been paid on export ol poods [or
which IGRT refund is beng elabned.

6 11 has been decided that the GS'T el tormations shall provide sufficiem number of
officers to he stationed a1 the desipnated Customs Houses in their jurisdiction for such
verification ¢ scrutiny. The Chiel Commissioners of CGST may co-ordinate with Chief
commissieners of Customs, wherever required, Customs Houses will provide necessary
infrusteucture support o all such GST ollcers deputed o carry out such venfication ¢

serutiny of GS'T returns

Yours [aithiully.

""1 !'J&\f\.
1. Satya Srinivas
loint Sceretary(Customs)

Scanned by CamScanner



www.taxguru.in

4

Annexure A

The format for data to be sent after verificationsreconciliation with respect for

Interstute supplics

{To be filed in Excel sheet only)

; L g .i Information b D:l.l::! uS per - Rcé‘(b-n_éile(*lqﬁ;u'l‘a N
el No. | ; ()k"i}_{iﬂ:—l] GSTR ulter
T PN 3B _| Scrutiny/verification
[T | GSTIN of exporter |
T S § N
2| Period of Return (in MM/YYYYY) |
3 Taxable Vaiue shown in 3 1y
4 IGST pawt shown in 3. 1ra) "
| 3 Cess paid shown in 3 Ly
| @ | Taxable Value shown in 3.1¢by |
|
s o e e — . . VS, - S
T [ IGST paid shown in 3.1y | . _
'8 | Cess paid shown in 3 1ib) ’
9 |-'I"uxab[e Value shown in 3 Lo | ! ]
{ ! |
10 IGST pand sh-cy.wl m 3 L . J
! |
U Cess fmid shown tn 5 by II | }
! ]. ~ '.
i p: e N ) | I .
121 Taxable Value shown in 3. 1d; | | ’
| . ' . '
(13 L IGST paid shown in 3.1:d) _ ! I
: | | |
L4 7 Cess paid shown in 3 Ldy -. (
|
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